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. I, the Chairman of the Committee on Private Members' Bills and 
Resolutions. having been authorised by the Committee to present the 
Report on their behalf. present this Thirty-ftfth Report. 

2. The Committee met on 27 April, 1987 for-

I. Examination of the Constitution (Amendment) Bill. 1987 
(Am.endmf'nt of article 25. etc.) by Shri ShanUir:ur. Nadk under 
rule 294(1)(a) of the Rules of Procedure. 

II. Allocation of time under rule 294(l)(e) of the Rules of Proce-
dure to the Resolutions at item Nos. 2. 3 and 4 set down in the 
List of Business for Thursday, 30 April. 1987. 

Eumination of COftitinuicm (AtnendmetaC) mn 
3. The Committee considered the Bill and arrived at the fonowing 

findings as a result of their examination of the Bill:-

Fincling. of Che Committee 

'!'he Constitution (Amendment) Bill, 1987 (A,,'.etlcmc'nt of article 
25, et-:.I by Shrj Shantaram Naik. 

The Bill seeks to amend the Constitution with a view to put ratrie-
tJcma on the Right to Freedom of Religion in the interests of sovereignty. 
iDtegrlt7 a.od interDal security of the country. 

After considering all upect.s of the Bill. the Committee recommend 
that the member may be' permitted to move for leave to introduce the 
Bill. 

AUoeation of time of Raoluttoru 
4. The Committee recommend allocation of time to resolutions a. 

ft'llows:- . 

(1) Resolution by Shri Matilal HanIda regardillg steps 
to remove disparities in incomes. 

(2) Resolution by Shri C. Janga Reddy regarding cons-
titution of .. Parliamentary Committee to investi-
gate illegal funds of Indian citizeDl in foreign 
countries. 

(3) Resolution by Shrimati Jayanti Patnaik ·regardtns 
'DeUures to save forests. 
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Recommendationl 

&. The Committee recommend that-
(i) Shri Shantaram Naik be pennitted to move for leave to intro-

duce his Constitution (Amendment) Bill; and 
(ii) the allocation of time to resolutions, as shown in paragraph 4 

above, be agreed to by the House. 
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II, THAMBI DURAl, 
ChGtnncm, 

Committee on PriUClte Member' 
Biu" &tid ReaoIutionl. 




